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SHRI HAREKRUSHNA MALLICK: 
(Orissa): Only Private Members' business. 
Sir. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Calling At-tention Motion can 
be taken up at 5 o'clock. 

MR. DEPUTY CHAIRMAN: All right. 
Calling-Attention Motion will be taken up at 
5 o'clock. 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS (SHRI 
P. C. SETHI): At 5-00? 

MR DEUTY CHAIRMAN: Yes. 

 
THE OIL    FIELDS     (REGULATION 

DEVELOPMENT)    AMENDMENT 
BILL 1981 

MR. DEPUTY CHAIRMAN: Now, Bills 
to be introduced. Yes, Mr. Goswami. 

SHRI DINESH GOSWAMI (Assam): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Oil Fields (Regulation 
and Development) Act, 1948. 

The question was put and the motion was 
adopted. 

SHRI DINESH GOSWAMI: Sir, I 
introduce the Bill. 

THE BACKWARD CLASSES (PRO-
MOTION OF WELFARE AND RE-

MOVAL OF    DISPARITIES)     BILL, 
1981 

SHRI M. BASAVARAJU (Karnataka); Sir, 
I beg to move for leave to introduce a Bill to 
provide for the promotion of welfare and 
removal of disparities amongst the Scheduled 
Castes, Scheduled Tribes and other Backward 
Classes and for matters connected therewith 
or incidental thereto. 

The     question   was put and     the motion 
was adopted. 

SHRI M. BASAVARAJU: Sir, I introduce 
the Bill. 

The constitution   (Amendment)   Bill. 
1981 

(to amend article 320) 

SHRI     SYED SHAHABUDDIN 
(Bihar): Sir, I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

The question was put and the motion was 
adopted. 

SHRI SYED SHAHABUDDIN; Sir, I 
introduce the Bill. 

THE   CONSTITUTION   (AMEND-
MENT) BILL, 1981 

(Insertion of new article 46A) 

SHRI SYED SHAHABUDDIN (Bihar): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

The question was put and the motion was 
adopted. 

SHRI SYED SHAHABUDDIN: Sir, I 
introduce the Bill. 

MR. DEPUTY CHAIRMAN: Now, we 
shall take up Mr. Bagaitkar's Bill. 

THE DECLARATION AND PUBLIC 
SCRUTINY OF ASSETS OF MINISTERS   
AND    MEMBERS    OF   PARLIAMENT 

BILL, 1979 contd. 

SHRI ERA SEZHIYAN (Tamil Nadu): Sir, 
I want to make a submission in this 
connection. The concerned Minister, the 
Home Minister, is not here. 

THE MINISTER OF STATE IN THE 
DEPARTMENT   OF PARLIAMENT- 
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ARY   AFFAIRS    (SHRI SITA RAM 
KESRI):    He is coming. 

SHRI ERA SEZHIYAN: I am making 
a submission to the Deputy Chairman 
and not to you. 

MR. DEPUTY CHAIRMAN; He will 
be coming now. 

SHRI ERA SEZHIYAN; Sir, the 
Minister concerned is not here now. 
Even though this got postponed, I think 
the Minister, who is in charge of the Bill 
and who is to reply on behalf of the 
Government, should have been here in 
time. 

MR. DEPUTY CHAIRMAN: Yes, 
yes.   He should be here in time. 

SHRI SITA RAM KESRI: Sir, he is 
coming now. Meanwhile, I am making 
note of the points that are being made. 

 
MR. DEPUTY CHAIRMAN;. Yes. 

Mr. Mallick. 

SHRI V. GOPALSAMY (Tamil 
Nadu): Now, Sir, we can see the national 
scene here. 

SHRI HAREKRUSHNA MALLICK 
(Orissa): Sir, I started my speech on the 
last occasion and I am now returning it. 

Sir, I will just now give you examples to 
show how urgently we need this type of 
a legislation. Before asking others about 
their financial accountability, I think, Sir, 
the persons who hold office and who 
decide the fate of the nation, the distiny 
of the nation, should be made account-
able first. I say this because, Sir, in our 
system we have no scope for recall and 
the only scope for the people left is only 
when the elections come. In view of this, 
I would say that charity must begin at 
home. People who raise questions about 
corruption, people who discuss anything 
connected with the fate and fortune of 
the nation, should be, and they are sup-
posed to be, themselves clean and they 
should be accountable to themselves 
first. So, in this connection, after giving a 
few examples, I will place before the 
House a few suggestions, so that not only 
the people representing at the moment 
but in future also can be on proper path, 
so that while they become clean 
themselves they can also earmark a very 
clear and dazzling future for others to 
come, so that not only in this country but 
in the world at large we leave behind... 
(Interruptions).  

SHRI ERA SEZHIYAN: The hon. 
Minister can forward all the notes he has 
taken to the Minister concerned. 
(Interruptions) 

SHRI HAREKRUSHNA MALLICK' 
Sir, it is a matter of shock and sad ness 
for me and the House that this House had 
to devote many valuable hours to discuss 
what happened in one State. 
Maharashtra, and how the Chief Minister 
there who was once our esteemed 
colleague, was under fire and criticism. 
Now. one can well imagine the painful 
moments how one after another the 
misleads or inceprect actions of one who 
is holding a the office through the 
people's verdist were discussed. 
Throughout the entire country, right from 
Kashmir to Cape, we now see, because 
of either eor- 



 

[Shri Harekrushna Mallick] 
ruption at all levels   or    callousness 
towards the  Government machinery, the 
non-performance of the Government 
machinery.    The result is that after 33 
years of freedom, our fellow-men    are    
living below the poverty line to the 
extent of more than 75 per cent.   
Compared with many other countries of 
the world   and also the national     per    
capita     income    and amenities  
available,  it is  far below. While we say 
that We are the largest democracy and 
we are    the   second country as regards 
human heads, if is a matter of shock and 
shame that our country is one of the 
poorest countries in    the    world.   Well,    
Governments have come    and  
Governments    have gone.   I would 
rather like to say that the people who   
have been in office, whether  from  the    
treasury  benches or from the Opposition, 
who are supposed to   behave with   
dignity, have misused    their   powers.   
Every   day, every moment, every minute 
they are accountable.   Every one of us 
has to see how best   we can be   clean 
and effective. 

Now,    coming   with   this, I would like 
to    give a few   examples    in a State like 
Orissa, to show how people in high 
positions in    our democracy, as    
Ministers and    officers, this   and that,    
are doing    things,  and    show mercy    or 
some    such thing, to    the mine-owners.   
When the Government can earn nearly Rs. 
4 crores from the mining areas, well, by a 
stroke of pen, the  Cabinet decided that  the 
cess is condoned.   Naturally  anybody 
would have a suspicion.   As a matter of  
fact, in a State like Orissa we can actually 
earn not Rs. 4 crores   but   Rs.   400 crores 
in the form of this cess because the whole 
of Orissa    has practically mines for the 
whole of India.   Nearly two-thirds of 
minerals lie in the soil of Orissa.   In the 
forests, we see that in Kenduleaf growing, 
etc. nearly 2 to 3 crores of rupees have 
been unaccounted for.   Nobody   knows   
how the money was   spent.   Today, any- 

body, whether Government or a private    
industry, is    supposed to    get power free of 
cost.   I have nothing to say on this because 
power is for the development  of   the    
country.   After Paying   4 paise   per   unit, I 
wonder why these industrialists  are allowed 
to collect 35 paise per unit from the 
consumers in   their industrial   areas. Again,    
they don't    pay the    electric dues for years 
together and this Government has    
condoned    nearly 4-1/2 crores of rupees or 
so for electricity. Everybody    suspects as to 
why    this deal    has    been    done.   The    
entire wealth of 2-1/2 crores of Indians liv-
ing in the territory of Orissa has been handed 
over    to a set    of people.   I wonder how 
they can feel anxious to make themselves 
further rich.   Their own  relations  are 
having companies. There have been such 
deals as Maha-nadi Barrage work under  
their permanent contract.   This question" 
contravenes    the    conditions    of   World 
Bank.   I shall just give an example. WHO 
has a statute that only the lech, nical heads of 
the country is supposed to represent that 
country in a meeting of the WHO.   I do not 
know how the Health    Secretary   could 
manage to represent or   misrepresent in the 
panel of  the    WHO.   Similarly,    the 
World Bank sanctioned this loan for this 
purpose.   If  that particular firm is  
competent to float the  tender and take it, I 
have nothing to say.   I think that all the 
global tenders should be owned by    the 
Indians and    all the global    tenders in    
India should    be worked    out by    the    
Indians.   This speaks of our    efficiency.   
But    why this  backdoor  method?   The  
wife of a Minister or the relation of a Minis-
ter cannot bargain the work like this. Other  
competent  firms   are  deprived of this.   
Such world bodies like the World Bank will 
have a bad impression about the people of 
this country who    are in high    offices.   
They are capable    of issuing   any number   
of licences   since the   State is not now dry.   
I wonder why and how a forged licence 
could be acquired by a person for a wine 
shop in Chanidikhol-chhak.   Only    
yesterday I    received 

247    Declaration & Publie    [ RAJYA SABHA ]    Assets of Members of    248 
Scrutiny of                                                              Parliament Bill, 1979  



249      Declaration & Public     [ 18 DEC. 1981 ]     Assets of Members of        250 
Scrutiny of Parliament Bill, 1979 

 

the answer    to that   question.   'I am 
happy   that the    Ministry of   Home 
Affairs    has been    able to  give    the 
name of the person who has been able to 
manage it.   That is under enquiry. I hold 
no brief for any party.   I don't speak about 
the people on the Treasury Benches or 
those who belong to one particular party.   
There are other parties who are having 
power in different States.   I hold no brief 
for any party.   I hold no brief for Members 
in opposition either in Parliament or in the  
State    Assemblies.   The question is that if 
these people, i.e., the representatives   of   
the  people,   want something more in the 
form of emoluments  or perquisites, I have 
nothing to  say.   Let  the    Parliament  
discuss and give it.   In a country like Eng-
land, which is not a big country, they had 
an empire earlier over which the sun never    
set.   Today, they    are a country where    
the sun    never rises. In such a country,    
they are    giving £ 20,000 per year to their 
Members of Parliament plus other 
perquisites. Here, I wonder why we should 
have Rs. 500/. plus Rs.  500/- earlier and 
Rs. 500/- plus Rs. 1000/- now just to avoid  
income-tax.   We  should  work out how 
much should be the monthly emoluments 
and how much should be the D.A.   In the 
House    Committee, we have covered 11 
States and have been telling that not only 
the Members of Parliament, but the 
Members of the Assembly should have 
enough D.A.   Now, once we increase the 
D.A. from Rs. 51 to even Rs. 151, it is not 
going to wilderness.   Only the regular 
Members will be having it.   And when 
they get Rs. 151 or 'x' or 'y' amount,    that 
will   be necessary    to entertain their 
guests or their constituents.   I think, we 
should work not only for the Members of 
Parliament but also for the Members of the 
Assembly. 

MR. DEPUTY CHAIRMAN: Now, 
you are talking for the Members of the 
Assembly also. 

SHRI HAREKRUSHNA MALLICK; 
We should see that something is pro-
vided for those people who make the 

Members of    the    Assembly. Therefore, 
we should provide all the necessary 
perquisites that are necessary to make     the 
people's    representative, effective and 
meaningful   during His or her term.   That 
will seal the tendency to be greedy, to be 
corrupt or go the wrong way.   Now, for 
example, if a Minister, whether he or she, 
spends  more  money  in  his  constituency or 
her constituency, that is also corruption 
because that will be done to bring the benefit 
to his or her people.   And    he is    spending 
that    too from the   public    exchequer 
hoping that once  again    he will    be elected 
back.   That   also should   be   sealed. 
Similarly,    because  the    Government will 
be under the fire of criticism, in a State like 
Orissa, the Assembly session is held only for 
seven days.   This is a satire on the people's 
aspirations. The Parliament meets nearly for 
six months in a year whereas the Assembly 
meets  ... 

MR. DEPUTY CHAIRMAN: I don't 
think you can travel so far from Bhu-
baneswar. 
SHRI HAREKRUSHNA MALLICK; Sir,  I 
can cover Srinagar to  Kanya Kumari 
because this  is a thing very vital  not   only 
for  today—Sir,  I  am placing my piece of 
mind before the esteemed   House—but 
also   for   the generations  to come.   I 
have  always been    telling  ...   (Time 
bell rings). Sir, I will take a few minutes.   I 
have always been telling that  ours is the 
largest democracy and let this democracy 
continue till eternity as a democracy 
without any alibi, without any jig-jag and 
without darkness.    So, to make  it  really 
very  clean,   comfortable  and  progressive, 
we should  see that those who represent the 
people are very much bold and clean when 
they are presenting their nominations. And, 
I feel, that at the time of presenting  the 
nominations,  their  assets should  also  be 
presented.   Similarly, at the end  of their 
term, the  assets are    automatically 
sealed.   And    we can see whether there is 
any disproportion or not.   The moment 
there is 
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disproportion, automatically they will be 
debarred from seeking the nomination again. 
This will percolate down, this idea and ideal 
will spread. And those who are holding any 
office, whether he is the President or a 
Governor or even a civil servant, would also 
submit the assets. We can see that for every 
three years or five years, their assets are also 
under scrutiny. The point is that all must be 
truthful to the nation, whatever chair they 
occupy. They are paid for it, less or more. And 
our country is still a country to develop. Our 
fellowmen are living below the poverty line; 
they are not getting even a morsel of food till 
today. We should see that the assets of 
anybody taking any assignment whether by 
the people or by the Government, whether in 
the Government sector or the private sector, 
are under scrutiny every third year or the fifth 
year. Sir, the efficiency bar is there for the 
civil servants. I think, there should be this 
assets bar also for the civil servants. The 
moment anybody is found having 
disproportionate assets, he must be given a 
good bye. 

Similarly, Sir, I was casually going through 
some newspapers and magazines, and I was 
shocked "to find that in Bihar, the Chief 
Minister who Is having landed property 
beyond the ceiling is paying only Rs. 2 per 
day to the workers. I was really shocked to 
read this. Then in Karnataka, right from the 
circus tragedy to the hooch tragedy, if you 
analyse everything, it is due to... 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VEN. 
KATASUBBAIAH): Sir, how is it relevant? 
He is bringing everything under the son. 

. SHRI HAREKRUSHNA MALLICK; This 
is very much relevant. Let anybody from your 
side question it. I am  only telling  the  facts  
of  life.   I 

am adding  a little spice.    (Interrup-tions). 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI HAREKRUSHNA MALLICK; 
Sir, my point is that the Members of, 
Parliament or Assembly or Council 
should declare their assets before and 
after their elections or after every 
five years, so that the whole thing 
comes as a spanner on everybody. 
(Interruptions) Naturally, as we are 
discussing matters concerning the 
States in the Council of States, we 
should also have the responsibility to 
talk about every State. Every State 
comes under our purview. We repre 
sent all the States here. (Time bell 
rings).  

MR. DEPUTY CHAIRMAN: That is all 
right.   Please conclude now. 

SHRI HAREKRUSHNA MALLICK; 
Then, Sir, I am concluding by telling only one 
thing. You all know what happened about the 
Garhwal election. I am not going to discuss 
that matter. I am only reminding about it 
because the House knows about it. 

Then, about Haryana, one former Chief 
Minister and a former Defence Minister of the 
country is telling in public meetings that the 
Government in the State is being carried on by 
Ali Baba and forty thieves. This is an 
allegation made in the public. Now, this is no 
credit to the party that is in power and is of no 
benefit for us to expose them. Now, my point 
is that whether we are on the Treasury 
Benches or in the Opposition, the people's 
representatives in a democracy must feel that 
they have a duty to perform and there is a 
necessity to expose how much they have made 
and how much they had. 

MR. DEPUTY CHAIRMAN: That will do, 
thank you. Yes, Mr. Sibte Razi. 
SHRI    P.    VENKATASUBBAIAH: Sir,  I    
beg to    make a    submission (Interruptions). 
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MR. DEPUTY CHAIRMAN: Let him 
finish. So many Members are there who 
want to speak. You already spoke last 
time. 

SHRI HAREKRUSHNA MALLICK; 
That day I only stood. 

So, Sir, in summing up, I suggest that 
while filing the nomination papers, a 
sheet or a proforma should be added to 
the nomination papers wherein they can 
declare their assets. Anybody making 
extra assets should be exposed during the 
tenure of the person and in the next 
general election automatically that person 
should be debarred so that they learn a 
lesson. Gradually this should also be 
extended to everybody, holding any 
assignment in this country, whether a 
civil servant, or anybody or a busi-
nessman and it should be seen how they 
are making their assets. There are 
industries and industrialists who are 
multiplying their assets like anything 
because the Government machinery is ... 
(Interruptions). (Time bell rings). 

SHRI SYED SIBTE RAZI (Uttar 
Pradesh): Sir, is this a discussion on the 
General Budget? 

MR. DEPUTY CHAIRMAN; Thank 
you very much, Mr. Mallick. 

SHRI HAREKRUSHNA MALLICK: 
Sir, only last point. 

MR. DEPUTY CHAIRMAN: How 
many last points have you? Say, the last 
sentence. 

SHRI HAREKRUSHNA MALLICK: 
Sir, one of the Ministers in Orissa 
happens to be a discredited and black-
listed contractor. Another is holding an 
office of profit in the form of a mining 
lease and a case is going on against him. 
Now, this is how people are managing 
from Kashmir to Cape Comorin and 
making money and mischief. Let not 
future feel how corrupt were their 
predecessors. (Time bell rings). 



255        Declaration & Public   [ RAJYA SABHA ]   Assets of Members of     256 
Security of Parliament Bill, 1979 

 



          257       Declaration & Public     [ 18 DEC. 1981 ]     Assets of Members of     258 
Security of Parliament Bill, 1979 

 



259       Declaration & Public   [ RAJYA SABHA ]   Assets of Members of      260 
Security of Parliament Bill, 1979 

 

 
to render him liable to Wealth-Tax 
under this Act, shall, before the 30th 
day of June of the corresponding 
assessment year, furnish to the Wealth-
Tax Officer, a return in the prescribed 
form and verified in the prescribed 
manner setting forth the net wealth as 
on that valuation date." 

(2) If the Wealth-Tax Officer is of 
the opinion that any person is 
assessable under this Act, whether in 
respect of his net wealth or the net 
wealth of any other person, then, 
notwithstanding anything contained in 
sub-section (1), he may serve a notice 
upon such person requiring him to 
furnish within such period, not being 
less than 80 days, as may be specified 
in the notice, a return in the prescribed 
form and verified in the prescribed 
manner, setting forth (along with such 
other particulars as may be required by 
the notice) the net wealth of such 
person as on the valuation date 
mentioned in. the notice." 
(The Vice-Chairman,   (Shri Arvind 

Ganesh Kulkarni in the Chair) 

Then sub-section (3) says: 

"The    Wealth-tax. Officer may, if 
he  is  satisfied that it is  necessary 

so to do,  extend the  date for the 
. delivery of the return    under this 

section". 
" ... 

Section 15 says-: 

"If any person has not furnished a 
return within the time allowed under 
section 14, or having furnish. ed a 
return under that section discovers any 
omission or a wrong statement therein, 
he may furnish a return or a revised 
return, as the case may be, at any time 
before the assessment is made". 
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THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): Shri 
Arabinda Ghosh ... Not here. Shri Satya 
Pal Malik. 
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I think he is raising an unnecessary 
controversy on such a Bill. (Interrup-
tions) 

 
SHRI SYED SIBTE RAZI: Sir, I stand 

on a point of clarification. He has directly  
addressed me and said, 



269     Declarition & Public     [ 18 DEC. 1981 ]     Assets of Members of        270 
Security of Parliament Bill, 1979 

'You have to tell the names of such 
members in our parties". I have" to say, 
Sir, that the personal character 
assassination is not the belief and 
practice of our party. (Interrup-tions). 

SHRI SATYA PAL MALIK: ] do not 
yield.    (Interruptions) 

SHRI SYED SIBTE RAZI; I have said 
in my speech those things which are 
generally felt by us. He is pinpointing 
these things. I felt it was my duty to 
clarify this. 

 

 

SHRI SYED SIBTE RAZI: He is 
making baseless allegations. (Inter-
ruptions) You are taking the name of a 
person who is not here. (Interrup-tions) 
All your allegations are base-less.    
(Interruptions) 
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SHRI HAREKRUSHNA MAL-LICK: 
He has said nothing against him. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Mr. 
Mallick, let me hear what her point of 
order is. 

 
SHRI SYED SIBTE RAZI: Sir, I am 

also on a point of order... 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Let 
me dispose of the points one by one. 
Madam, in this House the convention is 
that you can take anybody's name. So I 
cannot stop him. Now, what is your point 
of order, Mr. Sibte Razi? (Interruption) 
You can take the name of anybody. 

SHRI SYED SIBTE RAZI: My point 
of order is this and I want your ruling on 
it. Is any Member authorised to make 
baseless allegations in the House? Is 
there any convention in the House under 
which a Member 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): That 
is for you to assess. 

 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): Mr. 
Mallick, please be aware that the 
convention of the House is there. But 
each Member or every Member ha* to 
keep the debate at a level which befits 
this House. 
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THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): Why 
are you directing your hand* towards that 
side? Why don't you direct your hands to 
this side? Or, why don't you direct them to 
me? The same Mody might have gone to 
Chaudhury Charan Singh also. 

 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): Mr. 
Malik, you please address the Chair. When 
you address them directly, they get 
provoked. You address the Chair. 
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There is a large consensus of opinion 

that a new tradition of integrity can be 
established only if the example is set 
by those who have the ultimate 
responsibility of the Govt, of India, 
namely, the Ministers of the Central 
and State Govts. 

We are convinced that ensuring 
absolute integrity on the part of 
Ministers at the "Centre and the States 
is an indispensable condition for the 
establishment of a tradition of purity in 
public services. 
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SHRI ARVIND GANESH KUL-

KARNI (Maharashtra): Sir, may 1 
request you to protect me in my un-
interrupted speech from that side or from 
this side? Please allow me to speak in 
my own way. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Kulkarni, 
many in the House feel jealous that you 
always seek protection and others do not 
seek, protection. 

SHRI ARVIND GANESH KUL-
KARNI: You are also giving me this 
certificate. Then it will be very difficult 
for me. 

SHRI YOGENDRA MAKWANA: I 
will be getting the additional burden of 
protecting you from ladies. 

SHRI ARVIND' "GANESH ' KUL-
KARNI: I thank you, Mr. Home 
Minister.. Thank . you very much. Please 
protect me because there is a possibility 
of law and order problem. I congratulate 
Mr. Bagaitkar for bringing forward this 
Bill. . This Bill is really overdue. Only in 
the morning we discussed about the 
General Resolution brought forward by  
the 19 Opposition Members regarding 
corruption. The Government also saw the 
light and they agreed to bring this in the 
next session in the first week. I am very 
happy about it. He is coming just like a 
bull in a" china shop.   What can I speak? 
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SHRI ARVIND GANESH KUL-
KARNI: Sir, what I want to say is that 
this Bill is about the declaration of assets, 
etc, by the MLAs and MPs. Sir, I know 
of one example. Perhaps, you might be 
having some other example because you 
were in Lok Sabha. But I know of one 
example of Mr. Mohan Dharia. When he 
was elected to the Lok Sabha and became 
a Minister in the Janata Government at 
the outset he declared his assets and gave 
the declaration to the Leader of the 
House as well as the Leader of the 
Opposition. But, I do not know of any 
other example. 

 
So, Sir, I know the example of Mr. 

Mohan Dharia who declared his assets. 
But I am subject to correction because 
how many MLAs or MPs or Ministers 
have declared their assets in the last 30 
years, I do not know. 

Sir, I was listening to the speech of 
my friend, Mr. Sibte Razi. I think 
he has gone. . . .. . (Interruption)    He is 
there.   . , 

SHRI SYED SIBTE RAZI: If you 
want I can sit in my seat. 

SHRI ARVIND GANESH KUL-
KARNI:    I am a little weak in eye- 

sight and also hearing. Sir, I heard his 
speech and I was happy because he also 
recorded his agreement that In the 
present environment, instead of 
explaining away the corruption as a 
global phenomenon, it is the duty of 
every political party to in the corruption 
in bud because particularly India has its 
own culture and its own ethos. We are 
not a rich country. I can say that 
corruption is there in America, in Japan, 
in England, in Germany and, in fact, in 
what country it is not there? It is there in 
every country. But the difference is that 
the gap there between the emoluments or 
the resources that are available to a poor 
man or to the lowest man and the highest 
man is so narrowed down that they just 
do not feel it. There the population being 
far above the average level in education 
and resources, what you call the impact 
of political power does not make much 
dent into the day-to-day life of the 
people. Sir, here what has happened is 
that, unfortunately 80 per cent of the 
people are poor And when a very few 
among them, particularly the MLAs, the 
MPs, the Ministers and the Government 
officials take undue advantage, then the 
problem arises. And that is why the 
Indian culture has given, what you call, 
the solace and peace through a living 
which is reminiscent of what Gandhiji 
has preached or our saints have preached. 
That gives us satisfaction and peace and 
that is why we live a contented life 
though we are poor. And, Sir, in this 
ethos of our country, I  request all the 
political parties to keep a very careful 
eye on the corruption charges and parti-
cularly the entire environment of 
corruption which is prevailing in this 
country. One need not get vary panicky 
when I say that corruption has increased. 
It is not that it is because Mrs. Indira 
Gandhi has acquired power and that this 
is a 1980 phenomenon. It is not like that. 
Corruption was there in the Janata period 
also. I am aware of it. And I do not say 
that it was not there, But, now what is 
happening is—in the morning also, we 
have discussed It— 
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the way in which it is being institu-
tionalised and explained away by those 
in power creates a doubt in our 

minds.      That    creates    a 
4.00 P.M.  danger.      Only    yesterday, 

Sir, when I was speaking on 
Kerala, I also made this point very clear. 
Sir, when I say about M.Ps. and M.L.As., 
I do not want to take any names, because 
I have myself said it, but it will be 
inevitable if I do not mention one or two 
cases. Sir, here is a newspaper cutting 
from the Times of India, Bombay. I 
quoted one yesterday. How the corruption 
is being perpetuated, you try to under-
stand. It is nothing against Mr. Antulay. 
For Heaven's sake, I am not taking his 
name, because I do not like to mention 
Mr. Antulay at all. It is a matter of 
history. It is a matter of history whether 
Mr. Antulay goes or not, because it is 
your problem. The bad smell is in your 
cupboard, is in your shelf and not on our 
side. It is for you to take care of him. The 
people know what Mr. Antulay is and 
what he has done. But I would appeal to 
Mr. Home Minister and his colleagues, 
who are sitting with him, to see how. the 
M.Ps. and MLAs are being persuaded, are 
being, what you call, purchased by 
showing undue favours. I am making a 
very bold statement based on many facts. 
Here, Sir, are photostat copies of the 
letters from MLAs, who are the Chairmen 
of various committees, directing officers 
to deliver so much cement or so much 
alcohol to somebody X, Y or Z. Sir, the 
Times of India, which rarely used to do it 
in the past, is nowadays making bold to 
write against Shrimati Indira Gandhi's 
Government and has used the word 
'official' for MLAs as Mr. Aran Shourie 
used the word Indira Gandhi as 
commodity. And, what he has written, I 
do not want to read. Here are the 
photostat copies of distribution of favours 
and how Mr. Antulay is managing the 
MLAs' loyalty to himself is self-evident. 

Then, Sir, there is    another    case 

from Bihar. I think my friend from Bihar 
was there. Sir, Bihar is am outstanding 
example of the empire of Dr. Jagannath 
Mishra. What can I say about Bihar? 
While discussing Kerala, I was 
mentioning many things from 'Sunday' 
dated 8th November on the misdeeds and 
maladministration of Bihar. I do demand 
in this connection, though it is not very 
much necessary to say, that unless Bihar 
comes under the Central Rule, or the 
Central Rule is extended to Bihar for 15 
years, do not allow any elections in 
Bihar. Otherwise, Bihar with 40 per cent 
of mineral capacity, 40 per cent of coal 
and steel producing capacity and such a 
rich State will continue to be 
mismanaged because of caste, because of 
money law, goondas, etc. All the 
musclemen are let loose in Bihar. Here is, 
Sir, a Minister who has complained to the 
Chief Minister that his file is tampered. 
Such things happen in Bihar. So, then, 
what is wrong if Mr. Bagaitkar demands 
that MPs and MLAs should declare their 
assets? 

Then, Sir, I come to another case. 
(Interruptions). I know, I know, you 
need not remind me. Dr. Jagannath 
Mishra and another friend of mine, Mr. 
Tapeshwar Singh were accused in a land 
development bank case. The Reserve 
Bank of India examined, a commission 
was appointed and" that case is now in 
the Supreme Court. So, I do not want to 
criticise it at this stage.   Such is the 
position. 

Sir, he mentioned about MPs. Late Mr. 
Bhupesh Gupta was here and I am 
making bold myself now to say and it is 
for the party, for the ruling party to 
explain it. We requested the ruling party 
in the case of Mr. Singh, who was an MP 
belonging to your party, who was 
indirectly, overtly or covertly, connected 
with the death of Mrs. Poornima Singh, 
to explain it, and at that time Mr. 
Antulay, who was the General Secretary, 
announced that Mr. Singh is 
dismembered from their party. I was very 
happy; but actually what happened to 
that Mr. Singh, whether he was 
dismembered 



 

or not, I have not kept a track of it, I have 
not kept any ledger book to find it out. 
So is the case of another M.P. which late 
Mr. Bhupesh Gupta mentioned but he 
was halting in mentioning it. I would like 
to ask my friends, it is not a matter of 
one particular person, whether it be Mr. 
Makwana or Mr. Kulkarni or Mr, Nanda 
or Mr. Satyanarayan Reddy. The General 
Secretary of their party, Sir, Mr. Lakappa 
having come from Hong Kong declared... 

SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh): Sir, is it a 
discussion on corruption or is it a 
discussion on something else? The Bill 
has certain provisions and those 
provisions are regarding assets of the 
Members of Parliament and Legislatures 
and others. Mr. Kulkarni is now roaming 
from rum to Rome and is now. talking 
about corruption, about so many things... 

SHRI ARVIND GANESH KUL-
KARNI:    Room to room? 

SHRI NARSINGH NARAIN PAN-
DEY:    Rum to Rome. 

SHRI ARVIND GANESH KUL-
KARNI: Rump to room; otherwise, 'room 
to room' would have been wrong. 'Rump 
to room' I can appreciate. I wish that Mr. 
Pandey also appreciates. The problem 
which I was mentioning is that the name 
of Mr. Lakappa was mentioned by late 
Mr. Bhupesh Gupta and I want Mr. 
Pandey's attention also. Mr. Lakappa is 
your General Secretary. Six months back 
he landed here from Hong Kong, and 
here is the Finance Ministry's letter... 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): I am on a point 
of order, Sir. 

SHRI ARVIND GANESH KUL-
KARNI: A Lok Sabha Member is rising 
on a point of order. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): That had been 
decided earlier. 

SHRI VIKRAM MAHAJAN: Sir, the 
question before you is whether a 
Member of Rajya Sabha can make 
allegations against a Member of Lok 
Sabha. What is the procedure? I would 
like a ruling on it. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): I would like the 
hon. Members not to cast reflection on 
the Members of the other House, as I feel 
it will be a very unhealthy practice if the 
Members of (his House criticise 
Members of the other House and 
Members of the other House criticise 
Members of this House. Therefore, I 
would request you Mr. Kulkarni to 
kindly avoid criticism of Members of the 
other House. If there is something 
regarding the Members of the other 
House, let the other House take notice of 
it. 

SHRI ARVIND GANESH KUL-
KARNI: I do agree with you. So, Sir, 
what late Mr. Bhupesh Gupta mentioned 
at that time is now confirmed by the 
Finance Ministry's letter dated 22nd 
August. The name is here; he has not 
cleared his baggage which has come as 
un-declared baggage. For the past six 
months, the baggage has been lying 
there, and friends from that side are 
suggesting that MPs and MLAs should 
not be made to declare their assets. What 
is this? 

SHRI VIKRAM MAHAJAN: Who 
said it? Which Member has said it from 
this side? 

SHRI SYED SIBTE RAZI: We have 
not opposed this idea. I said that there is 
the law regarding the Wealth tax, and if 
they come under the purview of wealth 
tax, definitely Members of Parliament 
and others have to file their returns and if 
they do not file the return, they are 
violating the common law of the land 
which is there in the shape of income tax 
and wealth tax. 

SHRI    
ARVIND    GANESH    KULKARNI:    
What is the common law? 
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SHRI SADASHIV BAGAITKAR 
(Maharashtra): My friend is not trying to 
understand the distinction between a 
public document and the returns under 
the income tax or wealth tax laws. 

SHRI ARVIND GANESH KUL-
KARNI: I am not saying anything 
against those friends. I am only bringing 
to the notice of the Home Minister—Mr. 
Kalpnath Rai, please save us, we are 
making some points for the information 
of the Home Minister, you can talk to 
him in your party office, what is there? 
So, Sir, what I was saying was, I was 
trying to attract the attention of the Home 
Minister because I am coming to Gujarat 
now; that is why I want his attention. 
Now, there are MPs and MLAs about 
whom I know and which has come in 
public. 

I would like to refer to one letter from 
the Finance Ministry. I quoted this earlier 
also. The letter is dated 22nd August. Let 
me make it very sure. The number is 
1187-FM-81-VIP(I). Therefore, Sir, Mr. 
Bhupesh Gupta's stand has been 
vindicated. A dead person, who has been 
an hon. Member of this House, stands 
vindicated. That is why, I make bold to 
say this. Otherwise, I would not have 
done it. His soul is lingering in the 
Heavens and I am satisfying his soul, 
today, by mentioning this. Mr. Bhupesh 
Gupta just mentioned it and took it back 
because he had no proof. I do not know 
whether the baggage was tampered with 
or not. It is for the Finance Ministry and 
the Home Ministry to enquire into this. 

I now come to this Galadhari issue. 
Sir, much has been said about this affair. 
Shri Syed Sibte Razi also said about 
COFEPOSA and other things. Mr. Sibte 
Razi mentioned in his speech that there 
are Acts like COFEPOSA, FERA and so 
on. Now, Sir, this Galadhari was released 
because of the Gulf influence or the 
influence from UAE or whatever it is. He 
came here and stayed in the Taj Mahal 
Hotel.   Now, you are advising us on 

political morality. Perhaps, Mr. Razi you 
know what you are talking. This 
Galadhari was released by the Congress 
(I) Government which came to power in 
1980. Sir, the point I am making is, we 
have to take an overall view of these 
problems. MPs and MLAs wherever they 
are should declare their assets. 

Now, this Sethia case is there. They 
made some allegations against Mr Satish 
Agarwal. I think, Mr. Agarwal has raised 
a question of privilege. Therefore, I do 
not want to mention it here. I also do not 
want to mention the fact that in Gujarat, 
MLAs, not only from opposition parties, 
but. also some Congress (I) MLAs, have 
complained about the Chief Minister, 
particularly, his connections, clandestine 
connections, in relation to the oil deals. I 
do not want to say this. But very recently, 
a tabloid came in Blitz, particularly in 
Blitz, wherein, it has been stated that the 
Chief Minister of Gujarat has gone to 
Japan to strike a deal worth Rs. 240 
crores, for being invested in Gujarat and 
so on. But they made some slanting 
remarks, which I am not mentioning and 
which I am not quoting also. Now, Sir, in 
all this, the credibility of political 
personalities is involved. Mr. Home 
Minister, because he comes from 
Gujarat, you cannot deal with him in soft 
gloves. You have to be very careful. 
When Gujarat is mentioned to you, it is 
mentioned to you for this purpose. Then, 
Sir, in relation to Bihar, I have already 
said, what is happening in Bihar. We 
have discussed the problem in regard to 
this NAFED and NCCF. 

Now, Sir, the last point I would like to 
make is this. Mr. Home Minister, I 
would request you and" through my 
friend as well, a very dear friend, Mr. 
Kesri, that this should be conveyed to the 
Prime Minister. The question is, on these 
problems, it is not only we who are 
agitated. I think, your Party is also 
agitated. Unless you show the way, 
nothing can happen.   This is because, I 
firmly 
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believe, it is Indira Gandhi who can take 
this country out of this morass; she has 
the courage, she has the stamina and she 
has the boldness to do these things, and 
we are looking to her. To deal with this 
problem, you should take the bull by the 
horn, instead of saying that this is a global 
phenomenon. Then, there is another 
friend of mine who, I really desire, should 
take up such problems; the young person 
who is coming up and who has been 
recently elected from that area in U.P.; 
Mr. Rajiv Gandhi. People are looking to 
him. But he says, it is political misuse of 
power. Yet, he is not taking any action 
against it. This makes us feel that they are 
only giving lip service to the cause of 
removal of corruption. Therefore, Sir, I 
would request the hon. Home Minister, 
and the Minister of Parliamentary Affairs, 
that this should be conveyed to the Prime 
Minister and she should take note of it. 
Loyalty of MPs and MLAs by these 
clandestine methods will not last long. It 
is an army of Pindaris. You know the 
Peshwas, along with the Pindaris, they 
fought; ultimately the Pindaris ran away 
and it was. the Peshwas whose head was 
cut by the Britishers. So this is a warning 
to you. That is why we say, don't explain 
away corruption; take some concrete 
action in whatever way you like. This 
concrete action ' alone will strengthen 
democracy, will nurse democracy. I am 
fully aware that the Janata Party had not a 
better record during its rule. But to say 
that because Janata Party did it, that is 
why your party is doing it, will be wrong. 
The Janata Party had no foundation. 
Here is a leader having foundation, 
having a heritage, being the daughter of 
Pt. Nehru. We look to you and we want 
you to take corrective action to remove 
corruption, particularly political 
corruption, because every Tom, Dick and 
Harry says, "Mr. X, Y or Z has taken ten 
crores of rupees". Whether we believe it 
or not, we are sorry to hear such talk. 
And your own party people talk. That is 
why I say it is dangerous and a flash 
point has come. 

SHRI NARASINGHA PRASAD 
NANDA (Orissa): They give it privately. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Nanda, you 
are prompting Mr. Kulkarni. 

SHRI ARVIND GANESH KUL-
KARNI: Mr.' Nanda is prepared to give  
the  information  privately. 

SHRI NARASINGHA, PRASAD 
NANDA: No, I said they give us the 
information privately. 

SHRI ARVIND GANESH KUL-
KARNI: I am sorry. So, Sir, I do think 
that this is a serious matter. I would 
request you to take the maximum care 
and remove all these corrupt practices. 
The loyalty of these M.Ps, or M.L.As. 
will not help you when there is a political 
crisis That is why I am saying all this. 
Thank you. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI):. Now I am 
calling Mr. Rameshwar Singh and then 
the Minister will  reply. 

SHRI KALPNATH RAI: Sir, Mr. 
Kulkarni may be given one minute more.    
It is going to be 4.20. 

SHRI ARVIND GANESH KUL-
KARNI:    What did he say? 

THE' VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): He wanted you to 
speak upto 4.20 p.m. 

SHRI ARVIND GANESH KUL-
KARNI: I am not a 420. That is upto 
you. You better start at 4.20. Sir, Shri 
Kalpnath Rai be allowed to start at 4.20 
because he is already aware what is 420. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I want that you should conclude 
by 4.45. Then I want to call the Minister. I have 
given you enough time. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Rameshwar Singh, Mr. 
Bagaitkar wanted that their assets should be 
declared, not -their sons and daughters and 
others. You are taking the debate too far. 

 

 



. 305 Declaration & Public     [18 DEC. 1981 ]     Assets of Members of     306 
Security of Parliament Bill, 1979 

 



307           Declaration & Public     [18 DEC. 1981 ]     Assets of Members of     308 
Security of

 Parliament Bill, 1979 

 

SHRI SYED SIBTE RAZI: Sir, sometime 
back in Delhi there was a virus disease called 
Conjuctivitis. Now, I feel that my friend is 
suffering from ANTOLAYITIS. Every time he 
is taking his name. 
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THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Mr. Rameshwar 
Singh, it will be corruption if you do not 
stop by 4.45. 

 

 
THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Yes, the 
honourable Minister now. 

SHRI YOGENDRA MAKWANA: Sir, 
I quite appreciate and understand the 
feelings of the honourable Member, Shri 
Bagaitkar, who has brought forward this 
Bill before this House. But, Sir, I must 
say that it is not properly drafted; he has 
not properly drafted it. While speaking on 
this Bill, Sir, one of our learned friend 
and a leading advocate, Shri Bhandare, 
pointed out that this is thorough 
unworkable and practically 
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impossible. So, Sir, I agree with my 
friend, Shri Bhandare, that this Bill is not 
practical at all. There are many defects in 
the Bill. I would like to point out one or 
two such defects. Sir, clause 3 of the Bill 
says; 

"Provided that if a Member of the 
House of the People is chosen as the 
Speaker, he shall submit a return to the 
President of India within three months 
of his being so chosen". 

Now, Sir, if the Speaker has to file the 
return, then why not the Chair- . man of 
the Rajya Sabha? Why has left out the 
Chairman of the Rajya Sabha and the 
President of India? Why is the President of 
India also left out. So, Sir, these are some 
of the defects which I wanted to point out 
to the honourable Member so that, if he 
wants to draft it again, he can take 
precautions with regard to these matters. 

Sir, the Bill is for the declaration and 
public scrutiny of the assets of the 
Ministers and Members of Parliament. 
Now, Sir, nowhere in this Bill has the 
honourable Member said anything about 
the liabilities whereas, in the Statement 
of Objects and Reasons, he says—and I 
quote particularly from the last 
paragraph:— 

"It is, therefore, felt that there must 
be a law to make it obligatory on all 
Members of Parliament, including the 
Speaker and the Ministers to declare 
their assets, liabilities and business 
interests and to provide for making 
such declarations available for public 
seru-tiny". 

If this is the case, it is understandable 
because assets with liabilities, it is all 
right. But here it is only assets. Now, 
take the example of a Member who 
enters Parliament or the Assembly. After 
entering the Assembly or Parliament, if 
he purchases a car, he takes a loan from a 
hank.      Now, the car    becomes his 

asset. But there is also a liability in the 
bank for him. If only the assets are to be 
disclosed to the public,  there   will be 
misunderstanding. 

SHRI     KALPNATH     RAI:    Quite 
right. 

SHRI    YOGENDRA    MAKWANA: 
Nobody will know that he has a liability in 
the bank and he has taken a loan    from the 
bank.    I can give my own example.   I 
have a car   and I have    purchased    it.    
But I have taken a  loan from the bank.    
Now, if you look at the car, you will ask 
where I have got it  from.   It is   because 
nobody asks about the liabilities which are 
incurred for that. So, if it is a question of 
declaring   assets and liabilities, it is all 
right.   But   if it is only a return or    
declaration of assets, it is not a desirable    
thing. And it will create a lot of misunder-
standing.    And  misunderstanding for 
whom?    For the  representatives    of the 
people    who are chosen    by the people.    
Sir, if this is the thing and if that    
misunderstanding is created, then they will 
lose the faith of     the people.   And once   
you lose   the faith of the people, it will be 
dangerous for democracy itself.   So, in any 
way, this Bill is not     acceptable on  the 
ground of morality, on the ground— if he    
says it is for    democracy—of democracy, 
then also it is not desirable, and on the 
ground of legality also. 

Sir, this is not the first time that such an 
effort has been made. In the Constituent 
Assembly itself when the provisions 
regarding Ministers were discussed, Prof. 
K. T. Shah and Shri H. V. Kamath moved 
certain amendments designed to make 
constitutional provisions for the declara-
tion—by these dignitaries of their assets 
and liabilities. These were not accepted at 
that time. But later on when the 
Santhanam Committee was appointed, and 
when that Committee gave a report, a 
code of conduct was framed by the 
Government of India and circulated to the 
States also. Prior 



 

to that, one attempt was made and that 
was by Mr. H. V. Kamath. He brought a 
Bill and at that time Shri T. T. 
Krishnamachari, the then Finance 
Minister, observed like this—I quote: 

"...My hon. friend Shri Kamath has got    
almost a quality    which cannot  be     
imitated,     namely, of bringing back to 
life the past. Fifteen years ago, in the    
same premises, he along with another 
late-lamented friend, as he himself   ad-
mitted, tried to import into Constitution 
the major provisions of this Bill.     He     
quoted  in  his  opening speech the 
reply given by Dr. Am-bedkar.   But I 
do not think he fully quoted him ... It 
will be nothing if you just put down by 
a legislative Act that the Ministers   
should   divulge their assets from year 
to year, and even at the    end when they 
leave,   they   should   divulge   their 
assets.    As Dr.  Ambedkar put    it, a 
dishonest Minister can find many ways 
of putting away the    money that he 
earns, if he does earn    at all.    
Therefore,  what Dr.   Ambedkar said 
that day remains true today.   You 
cannot check this    kind of thing, if 
anything happens,    by means of a 
legislative enactment ... It can be    done 
by a very sound public opinion." 

This is what the then Finance Minister, 
Shri T. T.  Krishnamachari,   observed.   
Sir, as I said, when the San-thanam    
Committee   was    appointed, when it 
gave its report it was accepted by the 
Government of India, and a code  of 
conduct for the Ministers Was prepared.    
After that it was circulated to the States, 
and some    22 States—Andhra  Pradesh, 
Assam.    Bi-har, Gujarat, Jammu and    
Kashmir, Madhya  Pradesh, Madras, 
Maharashtra,   Mysore,   Nagaland,   
Orissa, etc., etc.—22  States accepted it 
and they made provisions for filing returns 
by the Ministers  to  the  Chief Minister in 
case of a State and to the   Prime Minister 
in case of the Centre.    But it had to be 
kept secret. Now,    the hon.  Member 
wants  that it     should 

be made public. In the case of property 
returns submitted by the Government 
servants under the Civil Service Conduct 
Rules, it is also kept secret by the 
Government. There are certain reasons for 
keeping it secret. The Government is 
competent to take action if they find that 
it is not in proportion to the income and in 
many cases the Government has taken 
action against the Government servants. 
That is the case with the Ministers also 
and with the State Ministers and Chief 
Ministers because when the return goes to 
the Prime Minister, the Prime Minister's 
Secretariat checks it. The Prime Minister 
knows the background of the Members, 
their incomes, their assets and liabilities, 
etc. So far as my party is concerned, there 
is provision for filing a return to the Party 
also. Every Member has to file it and it 
gives an idea about the income and assets 
and liabilities of the Member. 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): Is it for public scrutiny? 

SHRI    YOGENDRA    MAKWANA: 
That gives the idea as to how much a 
particular Minister in the  Cabinet has got 
and what are his assets   and liabilities.   It 
is not my job to check it.    It is for the 
Prime Minister    to check and the Prime 
Minister knows the conduct    of the    
Ministers. She knows  about their assets 
and liabilities also Therefore, it is not 
necessary to make it public.   In the case of 
the Members of    Parliament, they file at 
the party level.    This Bill is     very 
defective and     cannot be     accepted. 
Many  Members  spoke  about  corruption  
and many  other things     which are 
irrelevant to this Bill. Therefore, I do not 
want to go into those points. I would only 
like to say that    this Bill is not acceptable 
to the Government.    Also,    it  is    not    
practicable. It is very defective. Therefore, 
I request the hon. Member to withdraw 
it, 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): How long will 
you take, Mr. Bagaitkar? 
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SHRI SADASHIV BAGAITKAR: 
This Bill has been going on for two 
sessions and I will require time. It is not 
possible for me to conclude in 10 or 15 
minutes. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI):   You begin. 

 
SHRI SADASHIV BAGAITKAR: 

Mr. Vice-Chairman, Sir, the hon. 
Minister has made certain references. He 
has referred to the Bill moved by Shri H. 
V. Kamath and also the answer given by 
Mr. T. T. Krishnama-chari. Also, if there 
are defects in the Bill, these defects can 
be removed. I can agree to that. But he 
has challenged the very concept of the 
Bill. He has not said that it is acceptable 
to him in principle. 

THE      VICE-CHAIRMAN      (SHRI 
DINESH GOSWAMI):  The point   is: Can 
you finish in 10 or 15 minutes? 

SHRI SADASHIV BAGAITKAR: I 
will not be able to do it. I shall require 
more time. 

SHRI SITA RAM KESRI: The hon. 
Member is not prepared to reply and he 
wants to defer it to the next ses-tion. 

SHRI SADASHIV BAGAITKAR: It 
is unfair on the part of the Minister for 
Parliamentary Affairs to speak like this. 
You did not give notice that Minister will 
reply today. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Let me handle 
the situation. If the Minister's reply 
would have been completed by 4.55 

and Mr. Bagaitkar would have asked for 
time, then it would have been my option 
to grant time or not to grant time at 5.00 
o'clock. The Deputy Chairman has 
announced that the Calling Attention will 
be taken up at 5.00. Now, Dr. Siddhu 
wants that the Calling Attention should 
be taken up. As there is no unanimity as 
to whether Mr. Bagaitkar should continue 
or should not continue, I ask Dr.  Siddhu 
to speak. 

5.00 P.M. 

THE   VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); Yes, Dr. Siddhu. 
Mr. Bagaitkar will continue next time. 

SHRI SITA RAM KESRI: Sir, my 
request is this. Since the hon. Member, 
Mr. Rameshwar Singh, has been given 
time for nearly 35 minutes instead of 15 
minutes, and it was at your good choice 
to extend time, and, Sir, since you have 
fixed the time that the speeches of the 
hon. Members will be finished by 4.45 
P.M. and that later the hon. Minister will 
reply, the hon. Minister has concluded his 
reply by 4.55 P.M. and the hon. Member 
could have started and taken another 15 
minutes. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): My purpose of 
asking Mr. Rameshwar Singh to conclude 
by 4.45 P.M. was that the Bill has gone on 
for two sessions, and if the hon. Minister 
is not called, 1 knew that there will be 
fresh names again and the whole thing 
will start again. Therefore, I wanted to 
pre-empt that by calling the Minister. 
And also, at that point of time, I did not 
know that he would be so short. I thought 
that he would take more time. But I 
cannot help it. 

SHRI YOGENDRA MAKWANA: I 
have seen the business. At 5 o'clock, 
there is Calling Attention and, therefor, I 
finished. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI):    I don't think 



 

in any way it will affect the Govern-nent 
Business or create any problem f we 
extend this discussion to the next 
session. 

Now, we take up the Calling Atten-
tion—Dr. Siddhu, please. 
CALLING ATTENTION TO A MAT-
TER OR URGENT PUBLIC IMPORT-
ANCE REPORTED ARTIFICIAL SC-

ARCITY, HIGH PRICE AND MAL-
DISTRIBUTION OF SODA ASH— 

contd. 
DR. M. M. S. SIDDHU (Uttar 

Pradesh): Mr. Vice-Chairman, Sir, the 
claims of the producers and the 
consumers, and their interests have been 
conflicting and sometimes there has been 
a confrontation. While the producers 
have . been claiming that the quantum of 
production is sufficient, the consumers or 
the users have been saying that the 
figures given by the producers, that is the 
manufacturers, and also by the 
Directorate are low. 
[Mr. Deputy Chairman in the Chair] 

Sir, in other words, while the 
Directorate thinks that nearabout 6.8 lakh 
tonnes of soda ash will be the annual 
demand, they fix the demand higher than 
that and sometimes at 8 lakh tonnes. Now, 
how do these conflicting demands come 
in? Sir, one factor that has been brought 
out by an editorial in the 'Business 
Standard' is that the producers, in their 
estimated demand, did not seem to have 
taken into account their own consumption 
of over one lakh tonnes of the commodity 
for the manufacture of alkalis such as 
caustic soda. Secondly, Sir, there has been 
a sanctioned capacity of nearly 11 lakh 
tonnes. If I remember correctly, the hon. 
Minister said that 'eleven point or 
something' is the sanctioned capacity. 
And the chemical firms are not ex-
panding. The only expansion has been 
done during the era by the Tatas. If one 
were to see their production, one feels that 
they are producing enough. And still there 
is a surplus which they cannot dispose of. 
It is stated that 80,000 tonnes are lying 
with the producers which is valued at 

Rs. 20 crores, whereas in the market, due  
to man-made  scarcity     due to 
maldistribution, the prices     go     up. For 
instance Sir, I will quote from the figures  
given by the hon.     Minister. In the year 
1978, the prices were Rs. 3,600/- per 
tonne. Then they brought it down to Rs. 
3000. Then they are now ruling Rs.  2100 
per tonne.  The amount  of  imports   that   
has     taken place in the year 1979 is one 
lakh tonnes in 1980 it is 1.30 lakh tonnes, 
in 1981-82,    it is proposed, or part of it 
has arrived, it is 1.5 lakh tonnes. So, I 
would ask if out of a total production      
of    5.6    or      five    odd    lakh tonnes     
nearly   one     lakh     tonnes is imported, 
it bring down the prices from 3,000 down 
to Rs. 2100 odd. It may be said that at one 
time prior to January 1979 or 1980, there 
was 92 per cent or 75 per cent import 
duty, which was given up and it was 
reduced    to 35 per cent and 5 per cent 
depending upon   the  quality.     Even 
then      the difference   between   the      
indigenous production  and     the    
imported    one comes to Rs.   400 per 
tonne.    Now, you can think it, Sir, what 
the margin is if the import of one     lakh 
tonnes brings  down this price and     that 
is why the Business Standard hag com-
mented upon and I quote;   "The frequent    
policy    shifts    reinforce    the 
impression      that      New      Delhi    is 
not       concerned       enough       about 
emerging     premium        market     in 
soda       ash       periodically.      It       is 
with the market operation which will 
continue    to    be    free    with    the four 
major manufacturers ruling the roost    
and deciding prices and distribution in" 
effect as a cartel.      

The only trouble is that we are taking 
into consideration Sir, the wholesale rates 
the manufacturers rate at the ex-mill. But 
we do not take into consideration at what 
price the housewife gets it. According to 
the report Published on February 1 in the 
Business Standard, I have not come 
across any other retail figure available to 
me, it is stated that at the time the soda 
ash was being sold at the retail mar- 
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